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I THE CEITFAL ADMITIISTFATIVE TRIBUMAL, JAIPUR EENMNCH, JAIFUE.
' * Kk %
. : Date of Decisicn: 12.9.96
OA 6/96
D.3. Luke, TICF in the oiffice of OITI, Wastern Railway, Jzipuar.

..+ Applicant

1. Union of  India  through  the Gzhneral Manager, Wesketn Pailway,

Churchgate, Bombay.
2. Th: Divisicnal Pailway Managsr, Western Failway, DEM Offics, Powser
House Road, Jaipuar. .
2. Shri TT.L. Chholak, CTI, Westzsirn Failway, Jaipor throagh DFEM, Westfq
Railway, Jaipur.
.o« Respondents
CORAM: , ;
HON'BELE MR, GOPAL Z’E:ISI—iI"lA, VICE (SIJLAIELTVLZ‘i\]
HOM'BLE MF. O P, SHARMA, ADMINISTFATIVE MEMEEF
For the Applicant ... Mr. P.V. Calla ,
For Pegpondznts Mol and 2 eee Mr. Manizh Fhandari

For Respondent MNo.2 ceo None

ORDER
PEF HOMN'BLE MF, GOFAL TFISHNA, VICE CHAIRMAN

This application by the

Il
1
o
T
|—
[ =)
2
3
=
!
r
~
1
.
i
L]

Tukbz, undsy Szobion 19 of the
Adminiztrative Tribunals Acit, 1985, iz divect:sd against ceder Aagszd 15.10.95
and ths Mobifi crr Jakesd E.lO.Qa, wherely che LmuCeéS of azlzction to the
post of Chisf Tichst Inapeckcs (for short, CTI) acals Fs.2000-2200 has zzn

initiated. S

2. Wz have hzard thez lzarnzd counsel for the parties and have carsfully
gone throagh the records of the cazel Poth the couneel have agresd o this

sft~L being disposed of of admiszicon.
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2. The applicant's case is that he enkzrad in the servics of the Failways
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P,

throngh the Pailway Pecruitimeni Board az a Tickeb Colleckor scals Rel260-200

cn 31.12.69, Whil: he was 3zrving a

0]

Ticket Callector, a seniority list of
¢ -
Tichet Colleckors weorking in the division waz *1rﬁu ated, in which ths

splicanc's nams: figured =t 51.000.129, whevsas the nams of veepondent 10,3

(O]

figurad at 21.10.129.  Having been sppointsd in the pear 1969 the applicant

was appointed in the cadve of Ticket Collector in the year 19740 The

(;Agaﬁpﬂseninrity lizt dated 20.12.82 is marlel as Ann.A-3. Thereaftzr, the
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applicant wazs promoted £o the post of Travelling

TTE). A zeniority list of Sroup—C snployees was

Ticke

Exzminsr (for short,

2040 and the nams of vespondsnh 110,23 was shown at S1.000.98.

cadre of TIE scale Es.330-560 (Fs.1200-

respondent 0.3, The main thrast of the arjgument
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leairned counssl
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mams dated

cale Pz.l

such, in

for the applicant iz that respondent .3, who was appointsd later than

applicant ard was also promoced to the

rezzk hiigh

=

applicant, canncot be assigned higher senicrity than

basiz of acozlerated promotion. It has

cammiot ke applied in cases of upgradaticn.

applicant  that he has representzd

complying with ths Jdeciszion deliversd

pray=1 therein that before initiating aw

of CTI acale Fs.2000-3200, ithe zenicrity in the

al

."T

per the Judgement of the Hon'ble Suprems Coort.

that the respondsnts e Airected not Lo

accord Ay

the pozt of CTI scale Fs.2000-2200 £ the membhers

‘

in ‘zzcezs of the percentzge prescoribsd for them,

the 33 hoo l}_’n_'ll'ltl'll'-'llt acoordad to 23T

Fg 2000=-3200 may be declarad illegal.

ondent 130,20

It iz
o the vailway

77 the Hon'llsz

= Tower

a. On the contrar", the main contention of the res
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rroczas for 3
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~ondlents ool and 2

grads
thez

alzo

lakber than

2o bzen conterndzd that

applicant on

2040) the applicant wa@ Senicr to

of the

1

the

'thé

the

regervation

statzd Iy the

administration

l_n-a
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category ke

redesrverd

2o contenda=l that
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The apiplicant's pragsr
appointment /promotion
of the v

Ik
ko thee

for
Conrt and has

zoticon to the post
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is

pln)

catejyory

is

cant on hiz promction in

the pay =cals Rs.z;J—6$) garlizre and acoordingly hs was

azsigned higher

seniority Jdus to hiz promoticon in the vear 195821 Ly upgradation.

cousnel for the applicant has councerss

and Z vy stacing that the promobion of

€10 wazs challengzd by the All India Shoshik

chlJml on’12.8.92, vids Ann.A-S.
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in the promoisel cadre and thatc ndidakes
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the guestion of promoticon oo higher post. It is veitsrated that

of ths applicant iz that no promocion to the shonld

to the membzrs of the reserved category

prescriked.

G. The controverzize raised in this applicat

lould not have the benefic of acozlzrabzd

thiz averment

with reqars

in .

Ilt

by the Hom'klsz Supreme Coack in 2everal  cases

decizion in the caze <of Ajik Singh Jamiis
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eapondent 110,23

aiamchari

T

kelonging
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higher post

The learne

of respondents Moo 1

at

ozas of the pe

resctvzd

zenicrity even whils cons

roentages alr
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others, vrepovtsd in IT 1996 (2) 8c 727.
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In vizw of the Jdirectionzs given by the Hon'ble: Suprems Coart, this
application is dispozed of, ab the ztage of admizaion, with a direction to

regpondsnts 105.1 and 2 to vefix the zeniovity/promcticon/reversion and tals

3

zozazary 2uitable consequentizl stipe in accordance with law 1aid Acwn by
the Hon'kle Suprems Court in the caze of Ajit Singh Jaraja (supra) within a
pericd of four months from the date of veceipt of a copy of this owder. It
iz furthsr clarified that it will ke open Lo the applicant £t make
repressntation to the authority concernsd pointing out the relevant Jzcizion
of the Hon'ble Supreme Court laying down the law on thiz subjzct and the

effzct of the same on hiz seniority. If auch vepresentation is mad: within

a pericd of cne month from todas, the 2ame 2hall ke taken inbo conzideraticn
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concernsd whiles compring with the Jdivections conbainsd

S. Az per kthe afcresaid ckhaevvations and divections, this application is

D}

dizposed of finally. The Pegizkry iz divecied to zend a oopy of thiz onder
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to all the respondsntas immsdiately.

) J o Choe

(0 F. SHARMA) (Z0OPAL TFISHMA)
ACMINISTFATIVE MEMEER VICE CHAIPMAN



